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1. 1 am filing this counter affidavit on behalf of the 1st Respondent herein and
as such I am well acquainted with the facts and the circumstances of the

case from the records available in this office.

5 1 state that I have perused the appeal and deny the averments and
allegations stated therein except those that are specifically admitted

hereunder and put the Appellant to strict proof of the same.

3. It is respectfully submitted that Earlier, ToR was issued vide Lr.No. SEIAA-
TN/F.No.8224 /SEAC/TOR/942/2021 dated 27.04.2021 subject to the
condition that the ultimate depth of mining is restricted to 60m (45m AGL
+15m BGL) for the quantity of 2,19,790 m? of rough stone for a period of
five years as per the recommendation of SEAC and as accepted by the

project proponent.

4. 1t is respectfully submitted that Project Proponent “Thiru.V.P.R Sheckhar®
has applied for Environmental Clearance for quarry lease for quarrying of
Rough stone Quarry over an extent 1.00.0Ha of Government Poramboke
land in S.F.No.176 (Bit4)of Pottanam Village, Senthamangalam Taluk,
Namakkal District. vide SIA/TN/MIN/59699/2021 dated 17.03.2022.

5. It is respectfully submitted that the proposal was subsequently placed in
the 288t meeting held on 23.06.2022.

“Based on the presentation and document furnished by the project
proponent, SEAC decided to recommend the proposal for the grant of
Environmental Clearance for an Annual peak production of 62,725cu.m of
rough stone, subject to the standard conditions as per the Annexure of this

minutes & normal conditions stipulated by MOEF&CC, in addition

to the following specific conditions:

Dated at Chennai on this the 3rd F : ~\
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[. The prior Environmental Clearance granted for this milling project shall be
valid for the project life including production value as laid down in the mining
plan approved and renewed by competent authority, from time to time,

subject to a maximum of thirty years, whichever is earlier.

2. The mine manager and other statutory competent persons such as blaster
(or) mine mate shall be appointed before the commencement of mining
operation as per the provisions of Mines Act 1952 and Metalliferous Mines

Regulations, 1961.

3. The PP shall furnish slope stability action plan to the AD/ Mines-DGM, for
the planned working/ultimate benches as the depth of the proposed quarry
is exceeding, 10 m, before obtaining CTO from TNPCB.

1. However, the PP shall carry out the scientific studies to assess the slope
stability of the benches and quarry wall when the depth of the quarry
touches. 10 m (or) during the fourth year of operation, by involving a reputed
Research and Academic Institution such as NIRI, IITs, NITs, Anna
University Chennai CEG Campus, and any CSIR Laboratories etc. A copy of
such a scientific study report shall be submitted to the SEIAA, MoEF, TNPCB,
AD/ Mines DGM and DMS. Chennai is a part of Environmental Compliance.
The PP shall ensure that only controlled blasting operations involving NONEL
shock tube detonators and muffle blasting are carried out in the quarry such
that no fly rock travels beyond 20 m from the blast site. The pp shall take
adequate measures, such as posting of sentries at the boundary of the 500
m danger zone & either end of the State highway and installation of Board

indicating the blasting time, before the blasting operation.

5. The PP shall lay and maintain a proper haul road connecting the state

highway within one year of commencement of quarrying operation.”

6. It 1s respectfully submitted that the proposal was subsequently placed in

the 533" authority meeting held on 20.07.2022.

Dated at Chennai on this the
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“The Authority, after detailed discussion, accepts the recommendation as
per the minutes of 288" SEAC meeting Dt23.06.2022 and the Authority has
decided to grant Environmental Clearance for the period of 5 years,

contingent to the ultimate depth up to 45m AGL only and the total production

The quantity should not exceed 2,09,890cu.m of Rough Stone, subject to the
standard conditions stipulated by MOEF&CC & all other specific conditions

as recommended by SEAC in addition to the conditions issued by authority”

7. It is respectfully submitted that the Environmental Clearance was issued

vide Lr. No. SEIAA-TN/F.No.8224/EC.No: 5163 /2022. Dated 20.07.2022.

8. It is respectfully submitted that the project proponent applied for amended
EC for Rough Stone Quarry over an Extent of 1.00.0 ha in 8.F. No. 176
(Bit -Pottanam Village, Senthamangalam Taluk, Namakkal District, Tamil
Nadu) vide proposal no SIA/TN/MIN/537744 /2025

9. It is respectfully submitted that the proposal was placed in 831% meeting
of SEIAA held on 04.06.2025

“The Authority noted the following:

1.Earlier, ToR issued vide Lr.No.SEIAATN/F.No.8224/SEAC/ TOR/942/2021
dated 27.04.2021 subject to the condition that the ultimate depth of mining s
restricted to 60m (45m AGL +15m BGL) for the quantity of 2,19,790 m3 of rough
stone for a period of five years as per the recommendation of SEAC and as
accepted by the project proponent.

2. However, the mining plan was approved for the quantity of 2,82,515 m3 of
rough stone up to a depth of 70m (45m AGL + 25m BGL).

3.Subsequently, PP has applied for Environmental Clearance vide

SIA/ TN/ MIN/ 59699/2021 dated 17.03.2022.

s N

Member Secretary
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4. The proposal was placed in the 288th SEAC meeting held on 23.06.2022.
The Committee recommended the proposal for the depth of 60m (45m AGL +

15m BGL) as restricted in ToR.

5. Further, the proposal was placed in the 533rd Authority meeting held on
20.07.2022. The Authority recommended Environmental Clearance for a period
of 5 years, again restricting the ultimate depth to 45m AGL only and the total
production quantity should not exceed 2,09,890 m3 of rough stone.

6. Subsequently, Environmental Clearance was granted vide EC Identification

No. EC22B0O01TN191137 dated 30.07.2022 for the ultimate depth of 45m AGL

7. Now, the PP has submitted an application seeking Amendment vide Form-4
to revise the depth from 45 m AGL to 70 m (45 m AGL + 25 m BGL) in the EC
dated 30.07.2022.

The Authority, after detailed discussions, decided that the existing EC dated
30.07.2022 is re-iterated and the request for amendment is rejected. Hence, the

»

Authority decided and close to record the file.

10. It is therefore submitted that this Respondent has consistently held
that in the site area, considering the conditions, an EC was granted only
to the aforementioned depth and quantity. The project proponent had also
accepted the EC. Even while granting the EC, the mining plan was
z‘;p;g_rgycd for a greater depth and more quantity of excavation. The same

[UAvds anyways not agreeéd?o by this Respondent and had restricted both the

UQAA HIMAT - YTIHOH TUA :n}qgggg;ﬁ ) :
depiirand the quantity. The same being accepted by the proponent without

220 00-isnn sl mensL sk : s
:11‘1y"c?ﬂaﬂérh”g%1‘?1“tﬁ%:e%anncr known to law, the present application was to

be only rejected and as such rejected by this Respondent.

11. It is further submitted that the approval of the mining plan is by the
concerned department largely on the issue of revenue and use of mineral

by the project proponent. However, this respondent department is

=

—

Member Secretary
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concerned with the environmental impact of the project and the EC is alone
determinative of the rights of the proponent to excavate at the site. The
consistent stand of this Respondent is based on scientific factors which

2

are anyways only a restriction on the depth and consequent quantity of

excavation.

12, It is submitted that there is no vested right with the proponent and the
same is limited to the depth of the quarry and the quantum as approved

by this Respondent.

13. It is respectfully submitted that the rejection of EC was uploaded on

13.06.2025

It is therefore prayed that this Hon’ble Tribunal may be pleased to record and
pass orders as this Hon’ble Tribunal may deem to fit and proper in light of the

facts and circumstances of this case and thus render justice.

s

Member Secretary
STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY - TAMIL NADU
No. 327, Metros, Sth Floor,
Anna Salai, Nandanam, Chennai-600 035. L,/ .

Solemnly affirmed in Chennai Before me,

On this the 23r¢ day of October 2025 szﬁ 3/7/2003)

(/Vo‘ 104, Law chambera
7‘/7&04441: Wadas)

Advocate, Chennai

signed his name in my presence
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Tamil Nadu)

The Owner
SHECKHAR VPR
Salaiyur North, Pottanam Post -637409

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/TN/MIN/59699/2021 dated 22-Jun.-2022. The particulars of the environmental
clearance granted to the project-are as-below.

1. EC Identification No. EC22B001TN191137
2. File No. 8224
3. Project Type New
4. Category Bl
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Thiru. V.P.R: Sheckhar over an Extent of

1.00.0 hasin S:F. No. 176 (Bit - 4),
Pottanam Village, Senthamangalam
Taluk, Namakkal District

7. Name of Company/Organization = SHECKHAR VPR
Location of Project Tamil Nadu
9. TOR Date 27 Apr 2021

©

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environmental Single=-Window Hub)

(e-signed)
Thiru.Deepak S.Bilgi
Date: 30/07/2022 Member Secretary
SEIAA - (Tamil Nadu)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001TN191137 File No. - 8224 Date of Issue EC - 30/07/2022 Page 1 of 31



THIRU.DEEPAK S.BILGI, LF.S. STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY ASSESSMENT AUTHORITY-TAMILNADU
3™ Floor, Panagal Maaligai,
No.1, Jeenis Road, Saidapet,
Chennai - 600 015.
Phone No. 044-24359973
Fax No. 044-24359975

ENVIRONMENTAL CLEARANCE
Lr. No.SEIAA-TN/F.No.8224/EC.No: 5163 /2022, dated:20.07.2022
Sir/Madam,
Sub: SEIAA-TN — Proposed Rough Stone quarry lease over an extent of 1.00.0 Ha
at S.F.No. 176(Bit - 4) of Pottanam Village, Senthamangalam Taluk, Namakkal
District, Tamil Nadu by Thiru. V.P.R. Sheckhar — under Category “B1” of Item
1(a) “Mining of Minerals Projects” of the Schedule to the EIA Notification,

2006 issue of Environmental Clearance — Regarding.
Ref: 1. Your application submitted Terms of Reference dated: 08.01.2021.
2. TOR Issued vide letter No.SEIAA.TN/F.No.8224/SEAC/ToR-942/2021
Dated: 27.04.2021
3. Public Hearing conducted on 30.12.2021
4. Online Proposal No. STA/TN/MIN/59699/2021 Dt. 17.03.2022
5. Project proponent submitted EIA Report to SEIAA-TN on 29.03.2022
6. Minutes of the 288”‘_SEAC meeting held on 23.06.2022.
7. Minutes of the 533" SEIAA meeting held on 20.07.2022

Details of Minor Mineral Activity:-

This has reference to your application 1% & 2" cited. The proposal is for obtaining
Environmental Clearance for mining / quarrying of minor minerals based on the particulars

furnished in your application as shown below.

S.N PapatadatChennai on this th . Details furnished

1. Name of the Owner/Firm Thiru.V.P.R.Sheckhar

EMBER SE@Y

\?/ SEIAA-TN
EC Identification No. - EC22B001TN191137 File No. - 8224 Date of Issue EC - 30/07/2022 Page 2 of 31




S.No.10/2, Salaiyur North
Pottanam Post
Senthammangalam Taluk
Namakkal District - 637409
2. | Type of quarrying (Savudu/Rough Rough stone quarry
Stone/Sand/Granite)
3. | S.F No. Of the quarry site with area break- 176(Bit - 4)
up
4. Village in which situated Pottanam
5. | Taluk in which situated Senthamangalam
6. | District in which situated Namakkal
7. | Extent of quarry (in ha.) 1.00.0 Ha
8. Period of quarrying proposed Syears
9. Type of mining Mechanized Opencast Method of
Mining
10. | Production (Quantity in m®) Rough stone: 2,09,890 m’
11. | Depth of quarrying 45m AGL
12. | Latitude & Longitude of all corners of the 11°18°05.12"N to 11°18°09.81"N
quarry site 78°12°58.13"E to 78°13°00.76"E
13. | Top Sheet No. 58-1/03
14. | Man Power requirement 31Nos.
15. | Precise area District Collector, G&M with Na.Ka.No.1445/Kanimam/2019,
date dated: 20.12.2019
16. | Mining Plan approved by Deputy Director, | Roc. No.1445/Mines/2019,
G&M Mines with date dated: 15.05.2020
17. | Deputy Director, Department of G&M | Roc. No.1445/Mine/2019,
Mines with date 500m cluster letter dated: 15.05.2020
18. | Water requirement: 3.5KLD
1. Drinking & Domestic Purpose 1 KLD
2. Dust suppression & Green Belt (in

EC Identification No. - EC22B001TN191137

MEMBER SECRETARY

File No. - 8224 Date of Issue EC,-.80/07/2022 Page 3SE21M—TN
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KLD) 1.8 KLD
0.7KLD
19. | Power requirement
a. Domestic Purpose TNEB
b. Industrial Purpose 300 Liters of HSD/day
20. | Depth of water table 50m-45m
21. | Project Cost 74.81 Lakhs
22. | EMP cost 3.80 Lakhs
23. | CER cost Rs. 5 lakhs
24. | VAO certificate regarding habitation within | Letter dt.21.08.2020
300m radius
25. | TOR Issued Lr No — SEIAA
TN/F No.8224/SEAC/ToR-942/2021
Dated: 27.04.2021
26. | Public Hearing 30.12.2021
27. | Validity:
This Environmental Clearance is granted for the production in 2,09,890m’
Rough stone for the period of 5 Years from the date of execution of the mining
lease and ultimate depth of mining upto 45m AGL.

The Proponent has furnished affidavit in stamp paper attested by the Notary stating that

I, V.P.R.Sheckhar, S/o. Ramasamy, Managing Partner of M/s. Sakthi Industries,

SF.No.10/2, Salaiyur North, Pottanam Post, Senthamangalam Taluk, Namakkal

District, Tamil Nadu State — 637 409, solemnly declare and sincerely affirm that:

I have apply for getting Environment Clearance to SEIAA, Tamil Nadu for quarry lease for

quarrying of Rough stone Quarry over an extent 1.00.0Haof Government Poramboke landin
S.F.No.176 (Bit-4)of Pottanam Village, Senthamangalam Taluk, Namakkal District.

EC Identification No. - EC22B001TN191137  File No. - 8224 Date of Issue EC - 30/0@22

. I swear to state and confirm that within 10km area of the quarry site, we have applied

for environment clearance, none of the following is situated.

a. Protected areas notified under the wild life (Protection) Act, 1972,

BER SI}@Y
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b. Critically polluted areas as notified by the central pollution control board

constituted under water (Prevention and Control of Pollution) Act, 1974,

¢. Eco-Sensitive areas as notified,

d. Interstate boundaries within 10km radius from the boundary of the proposed

site.

2. I'will complete the following Corporate Environment Responsibility (CER) activities

before commencement of the quarrying activities.

Project
CER Cost 2.0% of
Cost
CER Activity project cost (Rs in
(Rs.In
Lakh)
Lakh)
1. Sanitary facility to the
Senthamangalam Dispensary etc.,
2. If we are instructed by PWD/
Competent bodies to desilt the water
74.81 1.50
bodies nearby. I assure to spend out
CER Cost for desilting/
strengthening the bunds of the
nearby water bodies.
Total Cost Allocation 74.81 1.50

3. The total area of following quarries located within 500m radius from the periphery of

my quarry site details as shown below:

Proposed Quarry

SI.
No.

Name and Address of the

i Village & Taluk
applicant

S.F. No’s.

Extent
(in Remakrs

Hects)

Mr.V.P.R.Sheckhar
Managing Partner:
M/s.Sakthi Industries, Pottanam Village,
S.No.10/2, Salaiyur North, | Senthammangalam
Pottanam Post, Taluk
Senthammangalam Taluk,
Namakkal District-637

176 (Bit-4)

1.00.0 | Proposed

EC Identification No. - EC22B001TN191137 File No. - 8224 Date of Issue EC -}7/2022

MEMBER SE€RETARY

Page SQFYA A-TN




12

EC Identification No. - EC22B001TN191137 File No. - 8224 Date of Issue EC - 30@022

2 | R.Varadaraju, vill
S/o. Ramasamy, Pottanam Village,
NoMI-14 Mullsi nagar, | Senthammangalam | 176 (Bit-1) | 1.00.0 Propdhes
Mohanur Road, Namakkal | Taluk
Taluk & Dt.
Existing Quarry
SI. | Name and Address of | G.O.No | Village & S.F. Extent LeaseT
No. the Lease and Date Taluk No’s. (in Period
Hects)

I | V.P.R.Sheckar Proc.RO | Pottanam 176 1.00.0 5 Years
S/o.Ramasamy, C.NO: | Senthamm | (P) 19.08.20
23D, Thiru Nagar, 181/Mine | angalam | (Bit- 16
Mohanur Road, /2016 7) To
Namakkal dated: 18.08.20

19.08.201 21
6.

2 | Tmt.A.Malliga, Proc.RO | Pottanam | 176 1.00.0 | 5 Years
W/o.Arumugam, CNO: | Senthamm | (P) 19.08.20
1/88, Pandiyaru Kattu | 182/Mine | angalam (Bit- 16
Kottai, s/2016 8) To
Nadukombeai (Post), dated: 18.08.20
Senthamangalam TK, | 19.08.201 21
Namakkal Dt. 6.

3 | Tmt.V.Rajamani Proc.RO | Pottanam | 176 2.22.0 | 5 Years
W/0.G.P.Varadharaja | C.NO: | Senthamm | (P) 03.09.20
n, 180/Mine | angalam | (Bit- 16
S/o.Periyannan, s/2016 3) To
444,G.P.Rice Mill, dated: 02.09.20
Main Road, 03.09.201 21
Senthamangalam, 6.

Namakkal Taluk,
Namakkal District.

4 | I.Selvakumar, Proc.RO | Pottanam 176 1.00.0 5 Years
S/o.Ilankumar, C.NO: | Senthamm | (Bit- 16.02.20
238, Kottai, 221/Mine | angalam 2) 18
Gandhipuram, s/2017 To
Senthamangalam Tk, dated: 15.02.20
Namakkal Dt. 16.02.201 23

8.

5 | K.Sekar, Proc.RO | Pottanam 176 1.50.0 5 Years
S/o.Kandasamy, C.NO: | Senthamm | (Bit- 26.12.20
No.12/5A, North 400/Mine | angalam 9 18
Mohamadhir Street, s/2018 To
Senthamangalam dated: 25.12.20
Taluk, 26.12.201 23

MEMBER sws@
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Namakkal District, 8. i
R.Anand, Proc.RO | Pottanam 176 1.00.0 5 Years
S/0.Kandasamy, C.NO: | Senthamm | (Bit- 23.12.20
No.5/248-A, 399/Mine | angalam 6A) 18
Teachers s/2018 To
Colony, Mohanur dated: 26.12.20
Road, 27.12.201 23
Namakkal Town, 8.

Namakkal Taluk,

Namakkal District.

Abandoned Quarry
Name and ; ; District
SL Village & S.F. Extent (in Lease
Add f th
No. oo ¢! Taluk | No's. | Hects) rroc. Letter | Period
AT e

4. There will not be hindrance or disturbance to the people living during quarrying
activities and transportation of the mineral.
5. There is no approved habitationwithin 300m radius from the periphery of my quarry.
6. 1 swear that afforestation will be carried out during the course of quarrying operation
and maintained.
7. The required insurance will be taken in the name of the laborers working in my quarry
site.
8. The existing road from the main road to quarry is in good condition and the same will
be maintained and utilized for Transportation of Rough stone.
9. I'will not engage any child labor in my quarry site and I aware that engaging child labor
is punishable under the law.
10. All types of safety / protective equipment will be provided to all the laborers working in
my quarry.
11. No permanent structures, temples etc., are located within 500m radius from the
periphery of my quarry.
I ensure to do all the social and Environment commitment as mentioned in the Mining Plan to
the best of my knowledge.

Details of SO0M radius Proposed quarry:

The Project Proponent has submitted a copy of the letter obtained from Assistant Director,
Department of Geology & Mining, Namakkal District in his letter Roc.No.1445/Mines/2019,

MEMBER SECRETARY
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dt:15.05.2020 has stated that the details of other quarries (Proposed / Existing / Abandoned

Quarries) within a radius 500m from the boundary of the proposed quarry site as follows:

Abandoned Quarry

District
S. A(I::l?:si E:)I;(:he Village & S.F. | Extent (in Proc. Le?se
No. leikes Taluk No’s. Hects) Letter / Period
Date
----- nil------
Existing Quar
SL. Name and G.O.No and Village & S.F. Exfent e
No Address of the Date Taluk No’s. (in Period
lessee # Hects)
V.P.R.Sheckar Proc.ROC.N 5 Vesis
S/o.Ramasamy, O: Pottanam
1 | 23D, Thiru Nagar, | 181/Mines/2 | Senthammangal 1(]-;?{_(,?)) 1.00.0 19'0,?“'02016
Mohanur Road, 016 dated: am 18.08.2021
Namakkal 19.08.2016. A
Tmt. A .Malliga, Proc.ROC.N
W/o.Arumugam, O:
1/88, Pandiyaru 182/Mines/2
Kattu Kottai, 016 dated: Pottanam Kk
2 | Nadukombai 19.08.2016. | Senthammangal 1?(.3 ® 1.00.0 19'08,'2016
(Post), - (Bit-8) To
Senthamangalam 19408, 2021
TE,
Namakkal Dt.
Tmt.V.Rajamani Proc.ROC.N
W/0.G.P.Varadhara O:
jan, 180/Mines/2
S/0.Periyannan, 016 dated: Pottanam > bears
3 | 444.G.P Rice Mill, | 03.09.2016. | Senthammangal | .0 &) |20 | 03022016
Main Road, am Bira) lo
Senthamangalam, Bedtizaal
Namakkal Taluk,
Namakkal District.
[.Selvakumar, Proc.ROC.N
S/o.Ilankumar, O: Pottanam 4 dears
4 | 238, Kottai, 221/Mines/2 | Senthammangal 1_?6 1.00.0 16.02.2018
Gandhipuram, 017 dated: am (Bid) To
Senthamangalam 16.02.2018. 15:02.2023

MEMBER SE€RETARY

Page 8 of SSEIAA-TN
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RE
Namakkal Dt.
K.Sekar, Proc.ROC.N
S/0.Kandasamy, O:
No.12/5A,North | 400/Mines’2 |  Pottanam ) Years
5 | Mohamadhir Street, | 018 dated: Senthammangal 1_?6 1.50.0 26.12.2018
Senthamangalam 26.12.2018. am (Be5) 5
Taluk. 25.12.2023
Namakkal District.
R.Anand, Proc.ROC.N
S/0.Kandasamy, O:
No.5/248-A, 399/Mines/2
Teachers 018 dated: Pottanam 176 > Years
6 | Colony, Mohanur 27.12.2018. | Senthammangal | (Bit- 1.00.0 e
Road, am 6A) To
Namakkal T 26.12.2023
Namakkal Taluk,
Namakkal District.
Proposed Quarry
SL. Extent
No Nalﬁi:ﬁilﬁ;‘c‘;zss of Village & Taluk | S.F.No’s. (in Remakrs
a Hects)
1 | Mr.V.P.R.Sheckhar
Managing Partner:
M/s.Sakthi Industries, Pottanam Village,
S.No.10/2, Salaiyur North, | Senthammangalam | 176 (Bit-4) | 1.00.0 | Proposed
Pottanam Post, Taluk

Senthammangalam Taluk,
Namakkal District-637

2 | R.Varadaraju,

S/o. Ramasamy, Pottanam Village,
No.M1-14, Mullai nagar, | Senthammangalam | 176 (Bit-1) | 1.00.0
Mohanur Road, Namakkal | Taluk
Taluk & Dt.

Proposed

Appraisal by SEAC:-
Proposed Rough Stone quarry lease over an extent of 1.00.0 Ha at S.F.No. 176(Bit - 4) of

Pottanam Village, Senthamangalam Taluk, Namakkal District, Tamil Nadu by Thiru.
V.P.R. Sheckhar - For Environmental Clearance.

(STA/TN/MIN/ 59699 /2021 dated 17.03.2022)
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The proposal was placed in this 288" Meeting of SEAC held on 23.06.2022. The details of

the project furnished by the proponent are available in the website (parivesh.nic.in).

The SEAC noted the following:

1.

4.
B

The Project Proponent, Thiru. V.P.R. Sheckhar has applied for Environmental
Clearance for the proposed Rough stone quarry lease over an extent of 1.00.0 Ha at
S.F.No. 176 (Bit - 4) of Pottanam Village, Senthamangalam Taluk, Namakkal District,
Tamil Nadu.

The project/activity is covered under Category “B1” of Item 1(a) “Mining Projects” of
the Schedule to the EIA Notification,2006.

As per mining plan, the lease period is for 5 years, the total quantity of recoverable
should not exceed 2.61,415 cu.m. of Rough Stone with an ultimate depth of mining is
60m (45m above ground level + 15m below ground level). The Annual peak production
as per mining plan is 62,725cu.m of rough stone.

ToR Issued - Lr No - SEIAA-TN/F.No.8224/SEAC/ToR-942/2021 Dated: 27.04.2021
Public hearing Conducted Dated 30.12.2021.

Based on the presentation and document furnished by the project proponent, SEAC decided

to recommend the proposal for the grant of Environmental Clearance for an Annual

peak production of 62,725cu.m of rough stone, subject to the standard conditions as per

the Annexure of this minutes & normal conditions stipulated by MOEF&CC, in addition

to the following specific conditions:

L

The prior Environmental Clearance granted for this mining project shall be valid
for the project life including production value as laid down in the mining plan
approved and renewed by competent authority, from time to time, subject to a
maximum of thirty years, whichever is earlier.

The mine manager and other statutory competent persons such as blaster (or) mine mate
shall be appointed before the commencement of mining operation as per the provisions

of Mines Act 1952 and Metalliferrous Mines Regulations, 1961.

. The PP shall furnish slope stability action plan to the AD/Mines-DGM, for the

planned working/ultimate benches as the depth of the proposed quarry is
exceeding 40 m, before obtaining CTO from TNPCB.
However, the PP shall carry out the scientific studies to assess the slope stability of

the benches and quarry wall when the depth of the quarry touches 40 m (or)
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during the fourth year of operation, by involving a reputed Research and
Academic Institution such as NIRM, IITs, NITs, Anna University Chennai-CEG
Campus, and any CSIR Laboratories ete. A copy of such scientific study report
shall be submitted to the SEIAA, MoEF, TNPCB, AD/Mines-DGM and DMS,
Chennai as a part of Environmental Compliance.

5. The PP shall ensure that only controlled blasting operation involving NONEL
shock tube detonators and muffle blasting is carried out in the quarry such that no
fly rock travel beyond 20 m from the blast site. The PP shall take adequate
measures such as posting of sentries at the boundary of 500 m danger zone &
either end of the State highway and installation of Board indicating the blasting
time, before the blasting operation.

6. The PP shall lay and maintain a proper haul road connecting the state highway
within one year of commencement of quarrying operation.

7. As per the MOEF&CC Office Memorandum F.No. 22-65/2017-1A.111 dated: 30.09.2020
and 20.10.2020 the proponent shall adhere to the EMP as committed.

8. As accepted by the Project Proponent the CER cost is Rs. 5 lakhs and the amount shall
be spent to the committed activities for Panchayath Union primary school,
Senthamangalam Taluk, Namakkal District before obtaining CTO from TNPCB.

ANNEXURE

1. The proponent shall mandatorily appoint the required number of statutory officials and
the competent persons in relevant to the proposed quarry size as per the provisions of
Mines Act 1952 and Metalliferrous Mines Regulations, 1961.

2. The proponent shall erect fencing all around the boundary of the proposed area with

gates for entry/exit before the commencement of the operation and shall furnish the

photographs/map showing the same before obtaining the CTO from TNPCB.
3. Perennial maintenance of haulage road/village / Panchayat Road shall be done by the
project proponent as required in connection with the concerned Govt. Authority.

4. The Project Proponent shall adhere to the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentioned for total

excavation i.e. quantum of mineral, waste, over burden, inter burden and top soil etc..

EMBER SE@Y
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No change in basic mining proposal like mining technology, total excavation, mineral &
waste production, lease area and scope of working (viz. method of mining, overburden
& dump management, O.B & dump mining, mineral transportation mode, ultimate
depth of mining etc.) shall not be carried out without prior approval of the Ministry of
Environment, Forest and Climate Change, which entail adverse environmental impacts,
even if it is a part of approved mining plan modified after grant of EC or granted by

State Govt. in the form of Short Term Permit (STP), Query license or any other name.

5. The reject/waste generated during the mining operations shall be stacked at earmarked
waste dump site(s) only. The physical parameters of the waste dumps like height, width
and angle of slope shall be governed as per the approved Mining Plan as per the
guidelines/circulars issued by DGMS w.r.t. safety in mining operations shall be strictly
adhered to maintain the stability of waste dumps.

6. The proponent shall ensure that the slope of dumps is suitably vegetated in scientific
manner with the native species to maintain the slope stability, prevent erosion and
surface run off. The gullies formed on slopes should be adequately taken care of as it

impacts the overall stability of dumps.

7. Perennial sprinkling arrangement shall be in place on the haulage road for fugitive dust
suppression. Fugitive emission measurements should be carried out during the mining

operation at regular intervals and submit the consolidated report to TNPCB once in six

months.

8. The Project Proponent shall carry out slope stability study by a reputed
academic/research institution such as NIRM, IIT, Anna University for evaluating the
safe slope angle if the proposed dump height is more than 30 meters. The slope stability
report shall be submitted to concerned Regional office of MoEF&CC, Govt. of India,
Chennai as well as SEIAA, Tamilnadu.

9. The Proponent shall ensure that the Noise level is monitored during mining operation at
the project site for all the machineries deployed and adequate noise level reduction
measures undertaken accordingly. The report on the periodic monitoring shall be

submitted to TNPCB once in 6 months.
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10. Proper barriers to reduce noise level and dust pollution should be established by
providing greenbelt along the boundary of the quarrying site and suitable working

methodology to be adopted by considering the wind direction.

11. The purpose of Green belt around the project is to capture the fugitive emissions, carbon
sequestration and to attenuate the noise generated, in addition to improving the
aesthetics. A wide range of indigenous plant species should be planted as given in the
appendix in consultation with the DFO, State Agriculture University and local
school/college authorities. The plant species with dense/moderate canopy of native
origin should be chosen. Species of small/medium/tall trees alternating with shrubs

should be planted in a mixed manner.

12. Taller/one year old Saplings raised in appropriate size of bags, preferably eco-friendly
bags should be planted in proper escapements as per the advice of local forest
authorities/botanist/Horticulturist with regard to site specific choices. The proponent
shall earmark the greenbelt arca with GPS coordinates all along the boundary of the

project site with at least 3 meters wide and in between blocks in an organized manner.

13. Noise and Vibration Related: (i) The Proponent shall carry out only the Controlled
Blasting operation using NONEL shock tube initiation system during daytime. Usage of
other initiation systems such as detonating cord/fuse, safety fuse, ordinary detonators,
cord relays, should be avoided in the blasting operation. The mitigation measures for
control of ground vibrations and to arrest fly rocks should be implemented meticulously
under the supervision of statutory competent persons possessing the I / II Class Mines
Manager / Foreman / Blaster certificate issued by the DGMS under MMR 1961,
appointed in the quarry. No secondary blasting of boulders shall be carried out in any
occasions and only the Rock Breakers (or) other suitable non-explosive techniques shall
be adopted if such secondary breakage is required. The Project Proponent shall provide
required number of the security sentries for guarding the danger zone of 500 m radius
from the site of blasting to ensure that no human/animal is present within this danger
zone and also no person is allowed to enter into (or) stay in the danger zone during the
blasting. (ii) Appropriate measures should be taken for control of noise levels below 85
dBA in the work environment. Workers engaged in operations of HEMM, etc. should
be provided with ear plugs/muffs, (iii) Noise levels should be monitored regularly (on

weekly basis) near the major sources of noise generation within the core zone.
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14. Ground water quality monitoring should be conducted once in every six months and the

report should be submitted to TNPCB.

15. The operation of the quarry should not affect the agricultural activities & water bodies
near the project site and a 50 m safety distance from water body should be maintained
without carrying any activity. The proponent shall take appropriate measures for “Silt
Management” and prepare a SOP for periodical de-siltation indicating the possible silt

content and size in case of any agricultural land exists around the quarry.

16. The proponent shall provide sedimentation tank / settling tank with adequate capacity

for runoff management.

17. The proponent shall ensure that the transportation of the quarried materials shall not
cause any hindrance to the Village people/Existing Village Road and shall take
adequate safety precautionary measures while the vehicles are passing through the
schools / hospital. The Project Proponent shall ensure that the road may not be damaged
due to transportation of the quarried rough stones; and transport of rough stones will be

as per IRC Guidelines with respect to complying with traffic congestion and density.

18. To ensure safety measures along the boundary of the quarry site, security guards are to

be posted during the entire period of the mining operation.

19. After mining operations are completed, the mine closure activities as indicated in the
mine closure plan shall be strictly carried out by the Proponent fulfilling the necessary

actions as assured in the Environmental Management Plan.

20. The Project proponent shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition that is fit for the growth of fodder, flora,

fauna etc.

21. The Project Proponent shall comply with the provisions of the Mines Act, 1952, MMR
1961 and Mines Rules 1955 for ensuring safety, health and welfare of the people

working in the mines and the surrounding habitants.

22. The project proponent shall ensure that the provisions of the MMRD, 1956, the MCDR
2017 and Tamilnadu Minor Mineral Concession Rules 1959 are compiled by carrying
out the quarrying operations in a skillful, scientific and systematic manner keeping in

view proper safety of the labour, structure and the public and public works located in
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that vicinity of the quarrying area and in a manner to preserve the environment and

ecology of the area.

23. The quarrying activity shall be stopped if the entire quantity indicated in the Mining
plan is quarried even before the expiry of the quarry lease period and the same shall be
informed to the District AD/DD (Geology and Mining) District Environmental Engineer
(TNPCB)and the Director of Mines Safety (DMS), Chennai Region by the proponent
without fail.

24. The Project Proponent shall abide by the annual production scheduled specified in the
approved mining plan and if any deviation is observed, it will render the Project

Proponent liable for legal action in accordance with Environment and Mining Laws.

25. Prior clearance from Forestry & Wild Life including clearance from committee of the
National Board for Wildlife as applicable shall be obtained before starting the quarrying
operation, if the project site attracts the NBWL clearance, as per the existing law from

time to time.

26. All the conditions imposed by the Assistant/Deputy Director, Geology & Mining,
concerned District in the mining plan approval letter and the Precise area

communication letter issued by concerned District Collector should be strictly followed.

27. The mining lease holders shall, after ceasing mining operations, undertake re-grassing
the mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora,

fauna etc.

28. The Project proponent shall install a Display Board at the entrance of the mining lease
area/abutting the public Road, about the project information as shown in the Appendix —

IT of this minute.

29. The recommendation for the issue of environmental clearance is subject to the outcome
of the Hon’ble NGT, Principal Bench, New Delhi in O.ANo0.186 of 2016
(M.A.N0.350/2016) and 0.A.N0.200/2016 and O.A.No0.580/2016 (M.A.No.1 182/2016)
and O.A.No.102/2017 and 0.A.No.404/2016 (M.A.No. 758/2016, M.A.No0.920/2016,
M.A.No.1122/2016, M.A.No.12/2017 & M.A.No.843/2017) and O.A.No.405/2016 and
O.A.No.520 of 2016(M.A.N0.981/2016, M.A.N0.982/2016 & M.A.No.384/2017).
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Appendix -1
|List of Native Trees Suggested for Planting

' No | Scientific Name Tamil Name Tamil Name
"1 | Aegle marmelos Vilvam S50auD
= ; Iy iadli WDELEMY,

2 | Adenaanthera pavonina Manjadi | it asiihoni
'3 | Albizia lebbeck Vaagai | SuTSNE
"4 | Albizia amara Usil o &b
5 | Bauhinia purpurea Mantharai WHETET
6 | Bauhinia racemosa Aathi 55

7 | Bauhinia tomentos Iruvathi BoaTss
' 8 | Buchanamia axillaris Kattuma S (GLoT
| 9 | Borassus flabellifer Panai | LsnaR
10 | Butea monosperma Murukkamaram | PEHES0TD
11 | Bobax ceiba Havy, Sevvilava | Blavay
12 | Calophyllum inophyllum Punnai | LysiemsT

13 | Cassta fistula Sarakondrai FJEOZT5HMD
' 14 | Cassia roxburghti Sengondrai bsRbETsEDD
| 15 | Chloroxylon sweitenia Purasamaram e wnd
| 16 | Cochlospermum religiosum Kongu, Manjalllavu | 8=18@, wghest

 Bavey

17 | Cordia dichotoma Naruvuli BEast.
18 | Creteva adansom Mavalingum | TalseRIED
19 | Dillenia indica Uva, Uzha o
120 | Dillenia pentagyna SiruUva, Sitruzha | I 2 87

21 | Diospyro sebenum Karungali SEERETR

22 | Diospyro schloroxylon Vaganai SUTEEDSTH
' 23 | Ficus amplisstma Kalltchi = @Fd

24 | Hibiscus tiliaceon Aatrupoovarasu | D@L &
' 25 | Hardwickia binata Aacha | FFT
| 26 | Holoptelia integrifolia Aavili | ayawm wyb, guflsb
| 27 | Lannea coromandelica Odhiam | Sunb

28 | Lagerstroemna speciosa Poo Marudhu u ueas
' 29 | Lepisanthus tetraphylla Neikottaimaram Gpu1 GzmiLspL wib
' 30 | Limomia acidissima Vila maram | ellsoT WD
' 31 | Litsea glutinos Pisinpattai ogbur. Fsl s
32 | Madhuca longifolia Muppai _ Bausou
33 | Mamilkara hexandra UlakkaiPaalai | D_EeDI LITEmST
| 34 | Mimusops elengi Magizhamaram | DEIDOTID
| 35 | Mitragyna parvifolia Kadambu BBy

36 | Morinda pubescens Nuna EisFT
' 37 | Moninda citrifolia Vellai Nuna Csusiienen (RIS
' 38 | Phoenix sylvestre Eachai | #EFCOD
| 39 | Pongamia pinnat Pungam | s

EC Identification No. - EC22B001TN191137

File No. - 8224

MEMBER SECRETARY

Date of Issue EC - 30/0?&}2/2"" Page 16 of BREIAA-TN




23

40 | Premna mollissima Munnai _ (sieney

(41| Premna serratifolia Narumunnai 5D (s
42 | Premna tomentosa Malaipoovarasu | DEDR RS
|43 | Prosopis cinerea Vanni maram ausisf wod

|44 | Prerocarpus marsupium Vengai Samenz

(45 | Pterospermum canescens Vennangy, Tada OSSR

| 46 | Pterospermsm xylocarpum Polavu | ysosy

|47 | Puthranjiva roxburehi Karipala ' sfuTaT

|48 | Salvadora persica Ugaa Maram | BUET Wb
49 | Sapindus emarginatus Manipungan, wefin sy

i Sﬂﬂpl.l.kt!l i mETU.]ﬁTJJ
|50 | Saraca asoca Asoca ss121

[ 51 | Streblus asper Piray maram dgnil wmb
|52 | Strychnos nuxvomic Yetti Ly

| 58 | Strychmos potatorum Therthang Kottai 834316 Gaien
|54 | Syzyetum cumini Naval | Bswed

| 55 | Terminalia belieric Thandri | BrsEs

56 | Terminalia arjuna Ven marudhu St g
57 | Toona citiate Sandhana vembu __ shpe Gauy
38 | Thespesia popuinea Puvarasu yags

|58 | Walsuratrifoliata valsura MTLETT

| 60 | Wrishtia tinctoria Veppalai Sauimspsy

[ 61 | Pithecellobitum dulce Kodukkapuli | 6z1Bss et

Appendix -II
Display Board

(Size 6’ x5’ with Green Background and White Letters)

B RIS

ssadtss garfl QaubuGsgsstar sOpipud spes Sbsdn. Bubsesgée 2@
SupBaLLL Gevng seny/— CSOUN L G, SODERIG S0 G589 iy sconbskssns 2. cinongy
waurflulls somaaws shl Candl simnss Cougim(Bin

s Lgg Hl cuer 88
CGuidur Gésner agrisg S | soRalunsilss Aiph semoll 48SGERs UL jb Banos: HEks CaknGi
sl s giuL gy sqrs uadlamar GuhQsrdior CasrEin.
amsamiad Osigud urmsuin wrs gHuLTs sadihe senefmy (DTS
. . | semedly comflacia qpcoions sidianiGung Osofiés Causn@id.
l' '?‘-.IHF -._" ar ‘ v. K _';u'[ﬂm O ‘a o -memm“‘
sdumiime: ahB s ijpPunem usms uEHeow GHuGss CadrGin.

spiisgdls Qany ecusgburgy Bosdjosd
BLan dnssmm 2 arafiuns Qewcdulssiu Ca ®
sESSD BEbel gHUGH Banssdd sima) 85 QLALGRD (dBA) simedii G ghuL TSN 5655 S GIUNGsmar
Cuoihy Qanciror Coustir(Bun.

sqiss sl ciflscr resselr 2 sgusfed 2char sl aEmaes BEhs ungamiy smelsed aunprisaCsn(H
ssnsmydan sfliump asfaama Qeisgy 87 Cagm(Gib.

Algmaih aisheog) L FMLSS cnfuns badt Qschgnn Qsm_in perg LMaflés Gastn@in.
sqruaiumilacTc) aimAe 2 e ol ) uefiaet wHID BFH " UTGESLAILG sl ngy.

St urfasing mod Guiuens & pif Goinh wmsdie Bz Bfier sn4Hsner dsm_figy sdnatafss Casnpi
st @lnbg sefto Quigiamm aGhgs Qesay Symo wasEwsE abss AnssPeensd gHUGSSBAND
um, Y HEh i Lin & seums, custis s T Buwas Coain b,
mwﬁmmmmum sqiustHenan apL Camn(fib.

SIS B ongd Wupslaa sghsl e wHEID ss BanAmssaTd BELLD FHULbmmaw
Coups st ugHewurh wpis Guaanb Coisgy sroumsds cloriugsc: & Huabdsn wemiéfas gbm e
 uamiug S 2 ganrss Curs@i.
(R(genisnimar Bug Sibs unfiCouia (i fpaiveshincin) s Penamugarg ez Urieraniath Cugib aEzain
SODBPD ety usTisEae Qrdmende o v AORéRE LK e swissH PEAGRELS o m
SgaR0aLD: 044 - 28222325 ( sicbengy) SBpan® wrs al (un amflug Har wran' L WWMQ‘”MW._ .

ghuLTSANpD wHph sHsG updarsamEh LTgaTy
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Discussion by SEIAA and the Remarks:-

The proposal was placed in the 533" Authority meeting held on 20.07.2022.The Authority
after detailed discussion accepts the recommendation as per the minutes of 288" SEAC
meeting Dt:23.06.2022 and the Authority has decided to grant Environmental Clearance for
the period of 5 years confining to ultimate depth upto 45m AGL only and the total production
quantity should not exceed 2,09,890cu.m of Rough Stone subject to the standard conditions
stipulated by MOEF&CC & all other specific conditions as recommended by SEAC in

addition to the following conditions,

1. As accepted by the Project proponent the CER cost is Rs. 5 Lakhs and the amount
shall be spent to the committed activities for Panchayath Union primary school,
Senthamangalam Taluk, Namakkal District as committed, before obtaining CTO from
TNPCB.

2. The proponent shall shift (or) shall leave safety distance for the low/high tension line
in the proposed mining area accordingly as recommended in precise area
communication & Mine plan approval before executing mine lease and obtaining
CTO from the TNPCB.

3. No trees in the area should be removed and all the trees numbered and protected. In
case trees fall within the proposed quarry site the trees may be transplanted in the
Greenbelt zone.

4. The proponent shall ensure that the activities should in no way result in disturbance to
forest and trees in vicinity.

5. The proponent shall ensure that the operations shall not result in loss of soil biological
properties and nutrients.

6. The activity should not result in Co, release and temperature rise and add to micro
climate alternations.

7. The mining closure plan should be strictly adhered with appropriate soil rehabitation

measures to ensure ecological stability of the area.
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8. Reclamation/Restoration of the mine site should ensure that the Geotechnical,
physical, chemical properties are sustainable that the soil structure composition is
buildup, during the process of restoration.

9. The proponent shall ensure that the activity does not disturb the movement of grazing
animals and free ranging wildlife.

10. The proponent shall ensure that the activity does not disturb the biodiversity, the flora
& fauna in the ecosystem.

11. The proponent shall ensure that the activity does not disturb the water bodies and
natural flow of surface and ground water, nor cause any pollution, to water sources in
the area.

12. The proponent shall ensure that the activities undertaken should not result in carbon
emission, and temperature rise, in the area.

13. The proponent shall ensure that the mine closure plan are followed as per mining plan
and the mine restoration should be done with native species, and site restored to near
original status.

14. The proponent shall ensure that Monitoring be carried out with reference to the
quantum of particulate matter during excavation; blasting; material transport and also
from cutting waste dumps and haul roads.

15. The proponent shall ensure that the area is ecologically restored to conserve the
ecosystems and ensure flow of goods and services.

16. The proponent shall ensure that the activities shall not disturb the agro biodiversity
and agro farms.

17. The proponent shall ensure that the activity shall not result in invasion by invasive
alien species.

18. Actions to be taken to promote agro forestry, mixed plants to support biodiversity
conservation in the mine restoration effort.

19. The prbponent shall ensure that activity shall not deplete the indigenous soil seed
bank and disturb the mycorrizal fungi, soil organism, soil community nor result in
eutrophication of soils and water.

20. The activities should not disturb the soil properties and seed and plant growth. Soil

amendments as required to be carried out, to improve soil heath
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Bio remediation using an microorganisms should be carried out to restore the soil
environment to enable carbon sequestration.

The proponent shall ensure that all mitigation measures listed in the EIA/EMP are
taken to protect the biodiversity and natural resources in the area.

The proponent shall ensure that the activities should not impact the water bodies/wells
in the neighbouring open wells and bore wells.

The proponent shall ensure that the activities should not in any way affect the water
quantity and quality in the open wells and bore wells in the vicinity, nor impact the
water table and levels.

The proponent shall ensure that in the green belt development more indigenous trees
species (Appendix as per the SEAC Minutes) to be planted.

The proponent shall ensure that the activities should not disturb the resident and
migratory birds.

The proponent shall ensure the area should be restored and rehabilitated with native
trees as recommended SEAC Minutes (in Appendix).

The proponent shall ensure that the mine restoration should be done using mycorrizal
VAM, vermicasting, Biofertilizers to ensure soil health and, biodiversity
conservation.

The proponent shall ensure that the topsoil should be protected and used in planting
activities in the area.

The proponent shall ensure that the activities should not disturb the river flow, nor
affect the Odai, Water bodies, Dams in the vicinity.

The proponent shall ensure that the activities should not disturb the vegetation and
wildlife in the adjoin reserve forests and areas around.

The proponent should ensure that there is no disturbance to the agriculture
plantations, social forestry plantations, waste lands, forests, sanctuary or national
parks. There should be no impact on the land, water, soil and biological environment
and other natural resources due to the mining activities.

The proponent shall ensure that topsoil to be utilized for site restoration and Green

belt alone within the proposed area.
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34. The proponent shall ensure that activities should not impact greenlands/grazing fields
of all types surrounding the mine lease area which are food source for the grazing

cattles.

Part-A: Conditions to be Complied before commencing mining operations:-

1. The project proponent shall advertise in at least two local newspapers
widely circulated in the region, one of which shall be in the vernacular
language informing the public that

I. The project has been accorded Environmental Clearance.
II. Copies of clearance letters are available with the Tamil Nadu
Pollution Control Board.
III. Environmental Clearance may also be seen on the website of the
SEIAA.
IV. The advertisement should be made within 7 days from the date of
receipt of the clearance letter and a copy of the same shall be

forwarded to the SETAA.

2. Mining activity should be reviewed by the District Collector after three years and decide
for further extension.

3. NOC from the Standing committee of the NBWL shall be obtained, if protected areas are
located within 10 Km from the proposed project site.

4. The project proponent shall comply the conditions laid down in the Section V, Rule 36 of
Tamil Nadu Minor Minerals Concession Rules 1959.

5. A copy of the Environment Clearance letter shall be sent by the proponent to the
concerned Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation,
Urban Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal. The clearance
letter shall also be put on the website of the proponent and also kept at the site, for
the general public to see.

6. Quarry lease area should be demarcated on the ground with wire fencing to show the
boundary of the lease area on all sides with red flags on every pillar shall be erected
before commencement of quarrying.

7. The proponent shall ensure that First Aid Box is available at site.

MEMBER SE€RETARY
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8. The excavation activity shall not alter the natural drainage pattern of the area.

9. The excavated pit shall be restored by the project proponent for useful purposes.

10. The proponent shall quarry and remove only in the permitted areas as per the approved
Mining Plan details.

I'1. The quarrying operation shall be restricted between 7AM and 5 PM.

12. The proponent shall take necessary measures to ensure that there shall not be any adverse
impacts due to quarrying operation on the nearby human habitations, by way of pollution
to the environment.

13. A minimum distance of 50mts. from any civil structure shall be kept from the periphery
of any excavation area,

14. The mined out pits should be backfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as furnished in
the proposal shall be strictly followed with back filling and tree plantation.

15. Wet drilling method is to be adopted to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

16. Drilling and blasting shall be done only either by licensed explosive agent or by the
proponent after obtaining required approvals from Competent Authorities.

17. Blasting shall be carried out after announcing to the public adequate through public
address system to avoid any accident.

18. A study has to be conducted to assess the optimum blast parameters and blast desi gn to
keep the vibration limits less than prescribed levels and only such design and parameters
should be implemented while blasting is done. Periodical monitoring of the vibration at
specified location to be conducted and records kept for inspection.

19. The Proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoEF& CC, Gol on 16.11.20009.

20. The following measures are to be implemented to reduce Air Pollution during
transportation of mineral

i.  Roads shall be graded to mitigate the dust emission.
il.  Water shall be sprinkled at regular interval on the main road and other service
roads to suppress dust

21. The following measures are to be implemented to reduce Noise Pollution

1. Proper and regular maintenance of vehicles and other equipment

P
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ii.  Limiting time exposure of workers to excessive noise.

iii.  The workers employed shall be provided with protection equipment and
earmuffs etc.

iv.  Speed of trucks entering or leaving the mine is to be limited to moderate speed
of 25 kmph to prevent undue noise from empty trucks.

v.  All noise generating machinery the compressor, generator to be enclosed in
acoustic enclosure so as to reduce noise in working area.

22. Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the
MoEF& CC, Gol to control noise to the prescribed levels.

23. Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB. Suitable
measures should be taken for rainwater harvesting.

24. Permission from the competent authority should be obtained for drawl of ground water, if
any, required for this project.

25. Topsoil, if any, shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

26. The following measures are to be adopted to control erosion of dumps:-

1. Retention/ toe walls shall be provided at the foot of the dumps.
it.  Worked out slopes are to be stabilized by planting appropriate shrub/ grass
species on the slopes.

27. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be
disposed as per the Hazardous& other wastes (Management, and Trans Boundary
Movement) Rules, 2016 and its amendments thereof to the recyclers authorized by
TNPCB.

28. Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

29. Rain water harvesting to collect and utilize the entire water falling in land area should be
provided.

30. Rain water getting accumulated in the quarry floor shall not be discharged directly to the

nearby stream or water body. If it is to be let into the nearby water body, it has to be
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discharged into a silt trap on the surface within the lease area and only the overflow after
allowing settling of soil be let into the nearby waterways. The silt trap should be of
sufficient dimensions to catch all the silt water being pumped out during one season. The
silt trap should be cleaned of all the deposited silt at the end of the season and kept ready
for taking care of the silt in the next season.

31. The lease holder shall undertake adequate safeguard measures during extraction of
material and ensure that due to this activity, the hydro-geological regime of the
surrounding area shall not be affected. Regular monitoring of ground water level and
quality shall be carried out around the mine lease area during the mining operation. If at
any stage, if it is observed that the groundwater table is getting depleted due to the mining
activity; necessary corrective measures shall be carried out. District Collector/mining
officer shall ensure this.

32. No tree-felling shall be done in the leased area, except only with the permission from
competent Authority.

33. To take up environmental monitoring of the proposed quarry site before, during and after
the mining activities including vibration study data, water, air & flora/fauna environment,
slurry water generated/disposed and method of disposal, involving a reputed academic
Institution.

34.1t shall be ensured that the total extent of nearby quarries(existing, abandoned and
proposed) located within 500 meter radius from the periphery of this quarry is not
exceeding 5 hectares within the mining lease period of this application.

35. It shall be ensured that there is no habitation is located within 300 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people
of the habitation located within 300m radius from the periphery of the quarry site.

36. Free Silica test should be conducted and reported to TNPCB, Department of Geology and
Mining and Regional Director, MoEF& CC, GOL.

37. Air sampling at intersection point should be conducted and reported to TNPCB,
Department of Geology and Mining and Regional Director, MoEF& CC, GOL.

38. Bunds to be provided at the boundary of the project site.

39. The project proponent shall undertake plantation/afforestation work by planting the native
species on all side of the lease area at the rate of 400/Ha. Suitable tall tree saplings should

be planted on the bunds and other suitable areas in and around the work place.

Emy
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Floor of excavated pit to be levelled and sides to be sloped with gentle slope (Except for
granite quarries) in the mine closure phase.

The Project Proponent shall ensure a minimum of 2.5% of the annual turnover will be
utilized for the CSR Activity

The Project Proponent shall provide solar lighting system to the nearby villages.

Earthen bunds and barbed wire fencing around the pits with green belt all along the
boundary shall be developed and maintained.

Safety equipments to be provided to all the employees.

Safety distance of 50m has to be provided in case of railway, reservoir, canal/odai

The Assistant/Deputy Director, Department of Geology & mining shall ensure that the
proponent has engaged the blaster with valid Blasting license/certificate obtained from
the competent authority before execution of mining lease.

The proponent shall furnish the Baseline data covering the Air, Water, Noise and land
environment quality for the proposed quarry site before execution of mining lease.

The proponent shall erect the pillars in accordance with the Rules for depicting GPS
details in the earmarked boundary of the quarry site to monitor electronically before
execution of mining.

The proponent has to provide insurance protection to the workers in the case of existing
mining or provide the affidavit in case of fresh lease before execution of mining lease.
The proponent has to display the name board at the quarry site showing the details of

Proponent, lease period, extent, etc., with respect to the existing activity before execution

of mining.
Heavy earth machinery equipments if utilized, after getting approval from the competent
authority.
The Proponent shall ensure that the project activity including blasting, mining

transportation etc should in no way have adverse impact to the other forests, such as
reserve forests and social forests, tree plantation and bio diversity, surrounding water
bodies etc.

The proponent shall provide Green Belt development at the rate of not less than 400
trees/Hectare. The tree saplings shall be not less than 3m height.
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The fugitive emissions should be monitored during the mining activity and should be
reported to TNPCB once in a month and the operation of the quarry should no way
impact the agriculture activity & water bodies near the project site.

All the commitment made by the project proponent in the proposal shall be strictly
followed.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora, fauna
etc.

The Project proponent has to strictly comply the outcome/direction of the Hon’ble NGT,
Principle Bench, New Delhi in the O.A No.186 of 2016 (M.A.N0.350/2016), O.A.
No.200/2016, O.A.No.580/2016 (M.A.No.1182/2016), O.A.No0.102/2017, O.A.No.404/
2016 ( M.A.No. 758/2016, M.A. No. 920 /2016, M.A No.1122/2016, M.A.No. 12/2017
& M.A.No.843/2017), O.A.No.405/2016 and O.A.No.520 of 2016 (M.ANo0.981/2016,
M.A.No0.982/2016 & M.A.No0.384/2017).

All required sanitary and hygienic measures should be in place before starting
construction activities and they have to be maintained throughout the construction phase.
The company shall stress upon the preventive aspects of occupational health.

A separate environment and safety management cell with qualified staff shall be set up
before commissioning of construction activities and shall be retained throughout the
lifetime of the industry, for implementation of the stipulated environmental safeguards.

A scientific site/ ecological rehabilitation and restoration plan on long term basis should
be drawn to carryout restoration with native species and Bio diversity.

The Green/Blue plan should guide the restoration of the site. The
rehabilitation/restoration plan should be submitted to SEIAA-TN within one month. If
applicable.

The existing water bodies should not be disturbed to ensure sustainable environment for
aquatic life forms.

The proponent should completely implement all environmental pollution control
measures as detailed in the EIA report and in the additional report.

Avenue plantation wherever needed has to be carried out along the route for dust

suppression.
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The green belt developed for the prevention of dust pollution should not form a part of the
larger green belt development envisaged in the EIA report.

Regular monitoring and check up for pulmonary and carcinogenic diseases to be carried
out regularly, not only for the workers involved in the mines but also to the people in the
villages adjoining the mines. Interaction with the Primary Health Centre & district
medical officer should be on regular basis to monitor the incidence of the diseases if any
and to provide suitable medical facility for the patients.

Monitoring of well water levels and water quality of the wells in the locations furnished
in the EIA report shall be done during pre-monsoon and post monsoon period and results
submitted to the Regional Office of MoEF, Chennai and SEIAA.

Monitoring of water quality and air quality in and around the project site in the selected
monitoring points as mentioned in the EIA report shall be continued regularly involving
Academic Institutions.

Hydro geological study including infiltration test shall be conducted by any reputed

agency to estimate leachate quantity.

. Regular medical check-up for mine workers and nearby residents around the project site

involving community medical centre/NIMH shall be conducted.

As per norms, the health study should be conducted through competent/approved health
organization and report submitted for one year.

The effective safe guard measures shall be provided to control particulate dust level in
critical areas, transfer points and haul road within the mine area.

NOC from the State GWA for drawing ground water shall be obtained, if ground water
table is intersected.

Green belt shall be provided as per norms of MoEF & CC, GOL, in consultation with
local DFO.

All the recommendations made in the EIA report of the project shall be effectively
implemented.

A booklet containing the Dos and Don’ts shall be prepared in vernacular languages for
the use of the mine engineers/ managers and the workers to ensure that all necessary
environmental, safety and health measures are undertaken.

All the environmental protection measures and safeguards as recommended in the EIA
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report shall be complied with.
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79. Hydro geological study of the area shall be reviewed annually and report submitted to the
Authority. No water bodies including natural drainage system in the area shall be
disturbed due to activities associated with the operation of the Mining activity.

80. A separate Environmental Management Cell equipped with full fledged laboratory
facilities to carry out the various Environmental Management and Monitoring functions
shall be set up under the control of a Senior Executive.

81. The project proponent shall upload the status of compliance of the stipulated
environmental clearance conditions, including results of monitored data on their website
and shall update the same periodically. It shall simultaneously be sent to the Regional
Office of the MoEF at Chennai, the respective Zonal Office of CPCB and the SPCB. The
criteria pollutant levels namely; RSPM, SO2, NOx or critical sector parameters, indicated
for the projects shall be monitored and displayed at a convenient location near the main

gate of the company in the public domain.

Part B: General Conditions:

1. EC is given only on the factual records, documents and the commitment furnished in
non judicial stamp paper by the proponent.

2. The Proponent shall obtain the Consent from the TNPC Board before commencing
the activity.

3. No change in mining technology and scope of working should be made without prior
approval of the SETIAA, Tamil Nadu.

4. No change in the calendar plan including excavation, quantum of mineral (minor
mineral) should be made.

5. Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollution and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall
be carried out on haul roads. It should be ensured that the Ambient Air Quality
parameters conform to the norms prescribed by the Central Pollution Control Board in
this regard.

6. Effective safeguards shall be adopted against health risks on account of breeding of

vectors in the water bodies created due to excavation of earth.
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7. A berm shall be left from the boundary of adjoining field having a width equal to at
least half the depth of proposed excavation.

8. Loading and unloading areas including all the transfer points should also have
efficient dust control arrangements. These should be properly maintained and
operated.

9. Vehicular emissions shall be kept under control and be regularly monitored. The
mineral transportation shall be carried out through the covered trucks only and the
vehicles carrying the mineral shall not be overloaded.

10. Access and haul roads to the quarrying area should be restored in a mutually
agreeable manner where these are considered unnecessary after extraction has been
completed.

11. All Personnel shall be provided with protective respiratory devices including safety
shoes, masks, gloves etc. Supervisory people should be provided with adequate
training and information on safety and health aspects. Occupational health
surveillance program of the workers should be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed.

12. Periodical medical examination of the workers engaged in the project shall be carried
out and records maintained. For the purpose, schedule of health examination of the
workers should be drawn and followed accordingly. The workers shall be provided
with personnel protective measures such as masks, gloves, boots etc.

13. Workers/labourers shall be provided with facilities for drinking water and sanitation
facility for Female and Male separately.

14. The project proponent shall ensure that child labour is not employed in the project as
per the sworn affidavit furnished.

15. The funds earmarked for environmental protection measures should be kept in
separate account and should not be diverted for other purpose. Year wise expenditure
should be reported to the Ministry of Environment and Forests and its Regional Office
located at Chennai.

16. The Environmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from

other statutory and administrative authorities.
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17. This Environmental Clearance does not imply that the other statutory / administrative
clearances shall be granted to the project by the concerned authorities. Such
authorities would be considering the project on merits and be taking decisions
independently of the Environmental Clearance

18. The SEIAA, Tamil Nadu may alter/modify the above conditions or stipulate any
further conditions in the interest of environment protection.

19. The SEIAA, Tamil Nadu may cancel the Environmental Clearance granted to this
project under the provisions of EIA Notification, 2006, at any stage of the validity of
this Environmental Clearance, if it is found or if it comes to the knowledge of this
SEIAA, TN that the project proponent has deliberately concealed and/or submitted
false or misleading information or inadequate data for obtaining tphe Environmental
Clearance.

20. Failure to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of the
Environment (Protection) Act, 1986.

21. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Poll‘ution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
Insurance Act, 1991, along with their amendments, Minor Mineral Conservation &
Development Rules, 2010 framed under MMDR Act 1957, National Commission for
protection of Child Right Rules, 2006, Wildlife Protection Act, 1972, Forest
Conservation Act, 1980, Biodiversity Conservation Act, 2016, the Biological
Diversity Act, 2002 and Biological diversity Rules, 2004 and Rules made there under
and also any other orders passed by the Hon’ble Supreme Court of India/Hon’ble
High Court of Madras and any other Courts of Law relating to the subject matter.

22. Any other conditions stipulated by other Statutory/Government authorities shall be
complied.

23. Any appeal against this Environmental Clearance shall lie with the Hon’ble National
Green Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

24. The Environmental Clearance is issued based on the documents furnished by the

project proponent. In case any documents found to be incorrect/not in order at a later
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date the Environmental Clearance issued to the project will be deemed to be revoked/

cancelled. _
Al
z
o\ MBER S TARY
o SEIAA-TN
Copy to:

1. The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.

9 The Additional Chief Secretary to Government, Environment and Forests Department,
Tamil Nadu.

3. The Additional Chief Secretary to Government, Industries Department, Tamil Nadu.

4 The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34,
HEPC Building, 1%& 2™ Floor, Cathedral Garden Road, Nungambakkam, Chennai —
34.

5. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office

Complex, East Arjun Nagar, New Delhi-110 032.

The Chairman, TNPC Board,76, Mount Salai,Guindy, Chennai-32

The District Collector, Namakkal District

The Commissioner of Geology and Mines,Guindy,Chennai-32

o e =N

El Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.
10. File Copy

Signature ot Verified
Digitally signeéd by Thiru.D
S.Bilgiy g t/)a/ iru.Deepak

Member Secret

Date; 7/30/2022-632:52 PM
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Ministry of Environment, Forest and Climate Change
(Issued by the State Environment I mpact Assessment Authority(SEIAA),
TAMIL NADU)
* % %

5
)

Date 13/06/2025 .,i.is., 9

To,
Thiru.SHECKHAR VPR
shekharsakthi @gmail.com

Subject: Rejection of EC Amendment to the proposed Project under the EIA Notification 2006-and as amended
thereof -as amended regarding.

Sir/Madam,

This is in reference to your application submitted for EC Amendment vide proposal number
SIA/TN/MIN/537744/2025 under the provision of the EIA Notification 2006-and as amended thereof -
Rejected - Reg.

2. The particulars of the proposal are as below :

(i) EC ldentification No. EC25B0108TN5966468A
(ii) File No. 12179

(iii) Clearance Type Amendment in EC

(iv) Category Bl

(v) Project/Activity Included Schedule No. 1(a) Mining of minerals

V.P.R. Sheckhar, Rough Stone Quarry over an
Extent of 1.00.0 hain S.F. No. 176 (Bit - 4),
Pottanam Village, Senthamangalam Taluk,
Namakkal District

(vii) Name of Project

(viii) Name of Company/Or ganization SHECKHAR VPR
(ix) Location of Project (District, State) NAMAKKAL, , TAMIL NADU,
(X) Issuing Authority SEIAA

(xi) Applicability of General Conditions as per

EIA Notification, 2006 No

1. SEIAA Remarks:
The Authority noted the following:
1. Earlier, ToR issued vide Lr.No.SEIAA-TN/F.N0.8224/SEAC/TOR/942/2021 dated 27.04.2021 subject to the
condition that the ultimate depth of mining is restricted to 60m (45m AGL +15m BGL) for the quantity of 2,19,790 m3

SIA/TN/MIN/537744/2025 Page 1 of 2
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of rough stone for a period of five years as per the recommendation of SEAC and as accepted by the project proponent.
2. However, the mining plan was approved for the quantity of 2,82,515 m? of rough stone up to a depth of 70m
(45m AGL + 25m BGL).

3. Subsequently, PP has applied for Environmental Clearance vide SIA/TN/MIN/59699/2021 dated 17.03.2022.

4.  The proposa was placed in the 288" SEAC meeting held on 23.06.2022. The Committee recommended the
proposal for the depth of 60m (45m AGL + 15m BGL) asrestricted in ToR.

5. Further, the proposa was placed in the 533" Authority meeting held on 20.07.2022. The Authority
recommended Environmenta Clearance for a period of 5 years, again restricting the ultimate depth to 45m AGL only
and the total production quantity should not exceed 2,09,890 m2 of rough stone.

6.  Subsequently, Environmental Clearance was granted vide EC Identification No. EC22B001TN191137 dated
30.07.2022 for the ultimate depth of 456m AGL.

7. Now, the PP has submitted an application seeking Amendment vide Form-4 to revise the depth from 45 m AGL
to 70 m (45 m AGL + 25 m BGL) in the EC dated 30.07.2022.The Authority, after detailed discussions, decided that
the existing EC 1.dated 30.07.2022 isre-iterated and the request for amendment isrejected. Hence, the Authority
decided and close to record the file.

Copy To

Send Approval Copy To (In case of multiple use comma as separ ator)

Signature Not Verified

Digitally Signed“ﬁ{:/;( Rahul Nadh IAS
Member Secretary, SpAA

Date: 13/06/2025 |_|
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Thiru.V.P.R.Sheckhar
S.No.10/2, Salaiyur North

Pottanam Post W
Senthammangalam Teluk "h
Namakkal District — 637409
Sir /Madam,

Sub: SEIAA, Tamil Nadu - Tern i
'—M-H_ P
Proposed Rough stone Quarry lease over an extent of 1.00,0Ha in B.F Nos.l'fﬁ (Bit

- 4) of Pottanam V:llngc. Scnthmnangalam Taluk, Namakkal Dismct, Tamil Nadu

Ref: 1. Online proposal No.S /59699/2021, Dal:ﬂ 05 01 2&21
2. Your application submit o rms of Reference dated: 08. uum
3, Minutes of the 206" SEAC Mcctm g held on 08.03.2021,
4. Minutes of the 439" SEIAA Meeting held on 16.04.2021.

i o

extent of 1.00.0Ha in srmmm (Bi :

i
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Lr No.SEIAA-TN/F.No.8224/SEAC

i i

The proposal was placed for appraisal.in th ceting o
Based on the documents furnished and prmllﬂbh M
detailed deliberations, SEAC decid:dmm::mmﬁdtﬂﬁ Srop
following Terms of Reference along with public hear _' : h
to the sector specific standard ToR: iR _

I Considering the Environment point of view, committee d

dCP’th of m:mng to 60m {45AGL+1$BGL) anﬂ* '__. s

Ruugh stone: 219790m’
2. Proponent shall furnish the copy of A-register pertaining to S.F. Nh 101.

3. The proponent should carry out the quarrying as per the approved mmmgfplﬂi:
bench height of 5m. A
4. Fugitive emission modelling studies to be carried out and report shall be submitted. { e o 4

5. The proponent shall furnish the contour map of the water table detailing the number nf' £
wells located around the site. :

6. The Project Proponent shall conduct the hydro-geological study to evaluate the impact of :
proposed mining activity on the groundwater table, agriculture activity, and water bodies
such as rivers, tanks, canals, ponds etc. located nearby by the proposed mining area. {

7. Alir quality modelling should be carried out for prediction of i impact of lhepmject .ﬁn . i,' :
the air quality of the area. It should also take into account the impact of movement of
Vehicles for transportation of mineral. The details of the model used and input
parameters used for modelling should be pmwdad, The air quahty m nﬁg e

e

receptors, if any, and the habitation. The wmd roses ahm'aing pre
direction may also be indicated on the map, R
8. The proponent shall furnish the details on number of groundwater pumping m]thq N
wells within the radius of 1 km along with the water levels inbuﬂammmndm;l 4
monsoon seasons. The proponent would also collect the data of water table Iﬁ#l : LI '
area during both monsoon and non-monsoon seasons from the PWD /TWAD. t_ , ', A :'-
9. The Proponent shall conduct the Cumulative impact study on the agricultural Hudﬁ;ﬁ.‘ L : ,
Mining, Crushers and other ncnwt::s amund the site area. :

i 17 APRUD }"__
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izAdmﬂmmnmmmmwmmy
Mﬂmmdmmhmitthammfofmmmﬁ“w?
13. Green belt all alhngfhnpmphﬂyofthunﬂneuufmnwﬁlhgff?
be developed and photograph fumished. T
14. Proponent shall ensure no excavated material is dumped -
structural instability. .
oA coslie g Slosre P"’ﬂfoﬁh=Pmpos=dprantshaub=nbmm¢ ‘
16. A detail repoﬂonﬂmsafet)'nnd health aspec!s of the wurkﬂsaudfo:ﬂn surrou ,, '

Hon'ble NGT, Principal Bench, New Delhi in 0.A No.186 of 2016 (M.am,zs 20 -
and OA. No020072016 and 0.AN0.580/2016 (M.A.No.1182/20 32201 @
0.ANo0.102/2017 andO.A.N0.40472016 (M.AN0.758/2016, M.A.
M.A No.11222016 M.AN0.1212017 & M.A. No. 843/2017) and O
0.ANo.520 of 2016(M.A No.981 12016, M.A.N0.982i2016 & No.38

18. Details of the lithology of the mining lease area shall be fumuhﬂh

20. The details of the period of the earlier uperat:un of th: mmuﬁ__ lor \yfﬁ;,‘
the pits shall be ﬁxmmhn:d from the competent huthuntr if appli&ﬂeaﬂ', £

22 Prior clearance from Forestry & Wild Life including ﬂlﬂm
National Board for Wild life as applicable shall be: ub;n_i@g.--
NBWL clearance. ; e b

23. Wind speed data of the project site shall be furnished, ‘r B

MA:patthaEF&CﬂOﬁiueMmuudumF._' 2- |
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Lr No.SETAA-TN/F.No.8224/SEAC FI2R-942/2021 Dated:27.04.2021 l SEIA,

Discussion by SETAA and the Remarks:-

The proposal was placed before the 439" SEIAA Meeiing held on 16.04.2021, After detailed
discussions, the Authority unanimously accepts the recommendation of SEAC and decided to
grant Terms of Reference (ToR) with Public Hearing under cluster for undertaking the
combined Environment Impact Assessment Study and preparation of separate Environment

Management Plan subject to the conditions as recommended by SEAC & normal condition in
addition to the following conditions:

1. As per the recommendation of SEAC and as accepted by the project proponent,
considering the environmental point of view, the ultimate depth of mining is restricted
60m (45 AGL +15 BGL) and the quantity that shall be mined as per the approved mining
plan is Rough stone: 219790m” for a period of five years.

2, As per the MoEF& CC office memorandum F.No.22-65/2017-1A.111 dated: 30.09.2020
and 20.10.2020 the proponent shall address the concems raised during the public
consultation and all the activities pmpusedsha]l be part of the Environment Management

Flan. w-a_._';'.-ua -7]—‘- ‘
A. STANDARD TERMS OF REFERENCE II ,.' i ‘
1)  Year-wise production details since 1 il Be given, clearly stating the hlghest

production achieved in any one year pnnr o Mt may also be categorically informed
whether there had been any increase in pmducm}n after the EIA Notification 1994 came
into force, w.r.t. the highest producti ved'prio; '

2) A copy of the document in support o

mine should be given. . ;

3) All documents including approved n‘u{lﬂ EIA and Public Hearing shauld be
compatible with one another in terms © inc lease area, production levels, waste
generaticn and its management, mining technology ete. and should be in ﬂm.nm-ofathc
lessee. - lig 327

4)  All corner coordinates of the mine lease area, superimposed on a High Resolution Imuiﬂ]'f
topo sheet, topographic sheet, geomorphology and geology of the arca should be mﬂdad. :
Such an Imagery of the proposed area should clearly show the land use and other ecological
features of the study area (core and buffer zone). i 7\

5)  Information should be provided in Survey of India Topo sheet in 1:50,000 Bﬂlle ﬁ!ﬂiﬂﬂﬂi s

.*_;
%ﬁﬁmm e

- |-'. “";F t"h

kﬁwﬂiﬂ . |
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| - No.SEIAA-TN/F.No.8224/SEAC/Tékp422021 Dated:27.04.2021 l SEIAA-TN

geological map of the area, geomorphology of land forms of the arca, existing minerals and

mining history of the arca, important water bodics, streams and rivers and soil
charactenstics |

6)  Details about the land proposed for mining activities should be given with information as to
whether mining conforms to the land use policy of the State; land diversion for mining
should have approval from State land use board or the concerned authority.

7)1t should be clearly stated whether the proponent Company has a well laid dr.tm. A=

Environment Policy approved by its Board of Directors? If so, it may be spelt out in ﬂw “*“1#:- .
- I -
fd ? i 3

EIA Report with description of the prescribed operating process/procedures to bring. ﬁlﬁﬂt e
focus any infringementdeviation/ violation of the environmental or forest norms/ A

conditions? The hicrarchical system or administrative order of the Company to deal with -!_;._;
the environmental issues and for ensuring compliance with the EC conditions may also be

E-a> — =
R g
T

-

given. The system of reporting of nnn-ocmphnnma / violations of environmental m: o .
the Board of Directors of the C“’EE’?Y' whﬂlﬂtu or stakeholders at large, mll.? guctn
4 &
2t g -

8) Issues relating to Mine Safety, mclud‘\ bSidence study in case . -_ bl

By P L%
and slope study in case ufopcn cast nr -;,: lasti mﬂyﬂmﬂiﬂﬂﬁﬁ H' T

-

9)

mine / lease period.
10) Land use of the study area delin€ating

other ecological features should be indi

be prepared 10 encompass preoperati : =
submitied. Impact, if any, of change nflnnd use shnuld _'.
11) Details of the land for any Over Burden Dumps outs

land area, distance from mine lease, its land use, R&

12)
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13)

14)

15)

16)

17)

18)

19)

Page 6 of 14

1o ascertain the status of forests, based on which, the Certificate in this regard as -"-'5_'is::"f *"‘;

above be issued. In all such cases, it would be desirable for representative of the

Forest Department to assist the Expert Appraisal Committees. £
for the broken up area and virgin forestland involved in the

Status of forestry clearance
(NPV) and Compensatory Afforestation

Project including deposition of Net Present Value
(CA) should be indicated. A copy of the forestry clearance should also be furnished.

Implementation status of recognition of forest rights under the Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be indicated.
The vegetation in the RF / PF areas in the study area, with necessary details, should be
given. :

11 g%
of the Mining Project on wildlife df the
yject on the wildlife in the surrounding and

any other pmtecled area and at:cnrdﬁ ;- -r'a siléd ‘mitigative measures required, should be

A study shall be got done to ascertain the impac

re Reserves, Wildlife Corridors, Ramsar
site Tiger/ Elephant Rescmsf[msﬁng as well as’ pmpused} if any, within 10 km of the ,_' 4=
mine lease should be clearly indicated, suf by 2 location map duly authmnﬁudby %
Chief Wildlife Warden. Nﬂmﬁ: e be applicable to such projects due to
proximity of the ecologically s Ve ares tioned above, should be obtained from
the Standing Committee of National ildlife and copy furnished.

A detailed biological study of the stud; _
the periphery of the mine lease)] shall be carried out. Details of flora and m

endangered, endemic and RET Species: duly authenticated, separately for core and huﬁt 3
2one should be furnished based on such primary field survey, clmﬂy hﬂlmﬁﬂ; lll: % %

Proximity 1o Areas declared as ‘Critically Polluted' or the Project umllkulrh con
the 'Aravali Range', ( mmwﬁmfmm_" i
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20)

22)

23)

Pahc'!ofldﬂ *“',1” :

Authoritics, such as the SPCB or State Mining Department should be secured and furnished
o the effect that the proposed mining activities could be considered.

Similarly, for Coastal Projects, a CRZ map duly authenticated by one of the authorized
agencies demarcating LTL. HTL, CRZ area, location of the mine lease with respect to CRZ,
coastal features such as mangroves, if any, should be furnished. (Note: The Mining Projects
falling under CRZ would also need 10 obtain approval of the concemed Coastal Zone

Management Authority).

R&R Plan/compensation details for the Project Affected People (PAP) should be furnished.
While preparing the R&R Plan, the relevant State/National Rehabilitation & Resettlement
Policy should be kept in view. In respect of SCs /STs and other weaker sections of the
society in the study area, a need based sam‘plq__‘ vey, ﬁamﬂy-vnse, should
be undertaken to assess their mqu':'r{ém: :

accordingly, integrating the secto ramn
Government. It may be clearly bmugh;ﬁui r.r the village(s) located in the mine Ime
area will be shifted or not. The issu J;Talmg‘lgﬁﬁlﬂmg of village(s) including their R&.R.

and socio-economic aspects should be discussed in the Report. .1' .'
One season (non-monsoon) [i.e. March-Ma __ u:" Seasnn}. October-December (pmtt T —'-ni*“* |

.-hl

fauna shall be collected and the AAQ  compiled presentec u;,' :;:“} oo
EIA and EMP Report. Site-specific :- '
location of the monitoring stations should be such as to study
and justified keeping in view the pre-dominant duwnwuﬂ duu:ﬁumand ocation
sensitive receptors. There should be at least one monitoring s station within 500 m"‘
mine lease in the pre-dominant downwind direction. The mﬁmalogmui -Ompos
PM10, particularly for free silica, should be given. & ‘,.-,_?_;:_"*;.
Air quality modeling should be carried out for prediction of impact ofgﬁ o ect on
quality of the area. It should also take into account the impact ufmm

transportation af mineral, The deuuls of the model useﬂ uy; .‘f- meters |

clearly indicating the location of the site, location of s
habitation. The wind gy wing presdominant II _

_-:fu__
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26)

27)

28)

29)

30)

31)

Page 8 of 14

the map. k.
The “:IET requirement for the Project, its availability and source should be furnished. A
detailed water balance should also be provided. Fresh water requirement for the Project _
should be indicated. oo
Necessary clearance from the Competent Authority for drawl of requisite quanmy of water

for the Project should be provided.

Description of water conservation measures proposed to be adopted in the Project should be
given. Details of rainwater harvesting proposed in the Project, if any, should be provided.

[rapact of the Project on the water quality, both surface and groundwater, should be H
assessed and necessary safeguard measures, if any required, should be provided. '_ ; 5
Based on actual monitored data, it may clearly be shown whether working will intersect :
groundwater. Necessary data and ducumentati-::n in this regard may be provided. In case the
working will intersect gmund“ater *ab]c:, v Hﬁta:lcd Hydro Geological Study should be

_""Il..n

undertaken and Report furnished. Tht': kepon,z‘xg‘\!}-aha, shall include details of the aqurs ;:

present and impact of mining acu',ut:cs on| ﬁﬁ:se aquifers. Npcessary pﬂrmjsnbn ﬂ‘om : i
3
L

':ll
Central Ground Water Authnnty q‘;‘f\?mrli low ground water and for pumping nf
ground water should also be obtairied%nd copy furhished.

Details of any stream, seasonal or otherwise, passing through the lease area and ,
modification / diversion pro "_ any - Impact of ﬂ'tﬂ same on the hymﬂ. e ;' ; -
should be brought out. o :

M I
Information on site elevation, workmg f.i.el:nth1 grnundwater table etc. Should be pm-m{edi B
both in AMSL and bgl. A schematic mﬂr also be provided for the same.
A time bound Progressive Greenbelt ent Plan shall be prepared in a tabular Fam -
(indicating the linear and quantitative coverage, plant species and uma ﬁme} Irftl :{
submitted, keeping in mind, the same will have to be executed up front on commen ment
of the Project. Phase-wise plan of plantation and compensatory aﬂ'umtmun shnuld hu
charted clearly indicating the area to be covered under plantation and the spec S
planted. The details of plantation already done should be given. The plant sp ¢
for green belt should have greater ecological value and should be of guod
local population with emphasis on local and native species and Ih&. es wk
tolerant to pollution.
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33)

34)

35)

36)

37)

38)

39)

40)

41)

Page 9of 14

increase in truck traffic as a result of the Project in the present road network (including
those outside the Project area) should be worked out, indicating whether it is capable of

handling the incremental load. Arrangement

for improving the infrastructure, if
contemplated (including action to be taken by other agencies such as State Government)

should be covered. Project Proponent shall conduct Impact of Transportation study as per
Indian Road Congress Guidelines,

Details of the onsite shelter and facilities to be provided to the mine workers should be
included in the EIA Report.

Conceptual post mining land use and Reclamation and Restoration of mined out areas (with
plans and with adequate number of sections) should be given in the EIA report. :
Occupational Health impacts of the Project should be anticipated and the pmpoud'_ =
preventive measures spelt oul in detail, Details of pre-placement medical examination and
periodical medical examination schedules should be incorporated in the EMP. The project
specific occupational ht:allh’n@itiéﬁiﬂlﬁl;mﬁuﬁs with required facilities proposed in the
mining area may be detailed, (55 .

Public health implications of the

impact zone should be system i g and the proposed remedial measures should

be detailed along with budgetary all m:atwns

Measures of socio economic significance and influence to the local community proposed to
be provided by the ije;:‘gﬁ Al shHouldiBe indicated. As far as possible, quanmaﬂ'ge

dimensions may be given 1" plementation. SR
r*l =8
Detailed Environmental Manag (EMP) to mitigate the environmental mpucts 2

which, should inter-alia include ts of change of land use, loss of ag;nwhlnal and

grazing land, if any, occupationa ht-.aﬁ: impacts besides other impacts specific to the
proposed Project.

Public Hearing points raised and commitment of the Project Proponent on the ma{
with time bound Action Plan with budgetary provisions to implement the same shnulﬂ S
provided and also incorporated in the final EIA/EMP Report of the Prq;eut. »

Details of litigation pending against the project, if any, with direction lorder puﬂe& L
Court of Law against the Project should be given, - e

I_.
L AR e

The cost of the Pn:gmt (capital cost and recurring cost} as w&mihq,, 08




Project shall clearly indicate environmental, social, economie, employment potential, ete,

44) Besides the above, the below mentioned general points are also to be followed:- 3

a)
b)
<)

d)

g)

h)

i)
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Executive Summary of the EIA/EMP Report

All documents to be properly referenced with index and continuous page numbering.
Where data are presented in the Report especially in Tables, the period in which the
data were collected and the sources should be indicated.

Project Proponent shall enclose all the analysis/testing reports of water, air, soil, noise
etc. using the MoEF&CC/NABL accredited laboratories. All the otisiuil

*IF

__‘J -

analysis/testing reports should be available during appraisal of the Project.
Where the documents pmwdtd aﬂc EJIL#&' languagc other than English, an En,gh;h
translation should be provided? * ."1 ?‘J;ﬂ'-eﬁ{

wr
f’ﬂ\

The Questionnaire for Enwronmtli'fafl sal of mining projects as devised earlier
by the Ministry shall also be t:llcd ﬁnd submltted
{3 ) i

While prcpa.nng the E1IA rep(}ﬂﬂhﬁqmmﬁm for the PTIJPDIIIE and i .ﬂﬂ* 1
for the Consultants issued by MoEF&CC Vide OM. No. J-11013/412006-IA.IKT)

dated 4th August, 2009, whi ilable onthe website of this Ministry, should be
followed. . BE

Changes, if any made in the basic scope and project parameters (as submitted in

Form-1 and the PFR for securingithe STOR) should be brought to the attention of
Chaiges and permission should be sought, as the

ToR may also have to be altered. Post Public Hearing changes in structure and

content of the draft EIA/EMP (other than modifications arising out of the PH.. i o

process) will entail conducting the PH again with the revised documentation. B0

the existing operations of the project, should be obtained from the Reg Sl
Ministry of Environment, Forest and Climate Change, as may be appl cable.

The EIA report should also include (i) surface plan of the area indical :
main_ topographic -draigage and mining area, (ii) geologies
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sections and (iii) sections of the mine pit and external dumps, if any, uiuriy&howmg
the land features of the adjoining area.

In addition to the above, the following shall be furnished:-

The Executive summas

incorporating the information on following points:

1. Project name and location (Village, District, State, Industrial Estate (If npp]mbde} B~
2. Process description in brief, specifically indicating the gaseous emission, liquid effluen
solid and hazardous wastes. : .
3. Measures for mitigating the impact on the environment and mode. nfdischarge or disposal
4. Capital cost of the project, estimated time of completion. : 3
5. The proponent shall furnish the cuntuur map of the water table detailing the number of !
wells located around the site and i.l'lf;ﬂ‘}.‘- 5 ? s-due to mining activity. ; fn@l

3 f— al, I T
6. A detailed stmi} ui‘lhehrholngyof he mining Jedse area shall be furnished. A Sy

report.
10. EIA report should strictly follow the Enyi ntal Impact Assessment Guidance M

for Mining of Minerals published February 2010. :
11. Detail plan on rehabilitation and reclamation carried out for the stabilization and 1

of the mined areas, Ay
12. mEIAﬂudympoﬁshaHmdudnth:mmdtnsmmwﬁﬁiﬁm N
13. Modeling study for Air, Water and noise shall be carried aut:n. his field

memm:abnwmdyshnllbeWﬁrﬁth ..4 ga
14, Asmdynnihcgmlﬂglmimnmcﬁwaﬂnh!c be can
15.A wﬁcﬁudymamm&kvdm all e ol
16. Impact of soil erosion, sm‘l hysica ‘ﬂmh:ii .-

% S &gy
Nature of land - Agricultural (single/double cr 0
TE- ) B :
bl I (7, L = e S

17. Site selected for the project - |

o
?mllnﬂdw *15‘
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Govt./ private land, status of is acquisition, nearby (in 2-3 km.) water body, population, with
in 10km other industries. forest = ecn-sensitive zones. accessibility, (nete - in case of
industrial estate this information may not be necessary)

18. Baseline environmental data - air quality, surface and ground water quality, soil
characteristic, flora and fauna, socio-economic condition of the nearby population

19. Identification of hazards in handling, processing and storage of hazardous material and
safety system provided to mitigate the risk.

20. Likely impact of the project on air, water, land, flora-fauna and nearby population

21. Emergency preparedness plar in case of natural or in plant emergencies

22. [ssues raised during public hearing (if applicable) and response given

23. CER plan with proposed expenditure.

i
g L

24. Occupational Health Measures Z Y }'.E’ﬂ-:‘*' 3 ‘,‘__;f
25. Post project monitoring plan ‘ﬂﬁ' ’

26. The project proponent shall carry out o de
intuitions/NABET Aceredited agenciesfiqh—'s

27. A detailed report on the green belt dc
also submit the proposal for green belt activities.

28. The proponent shall propose the s
during the operations of the mines.

29. A specific study should include impact on flnra & fauna, disturbance to migratory pﬂh‘.zﬁ nf
animals.

30. Reserve funds should be earmarked for p plan.

31. A detailed plan on plastic waste management shall be funished. Further, ﬂ::pmponmt_
should strictly comply with, Tamil Nadu Government Order (Ms) No.84 Environment a
forests (EC.2) Department dated 25.06.2018 regarding ban on one time use. mﬂﬂmﬁn%
plastics irrespective of thickness with effect from 01.01.2019 under Environment i
(Protection) Act, 1986. In this connection, the project proponent has to furnish ﬂnmth“]‘ _‘

Page 12 of 14
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b =

numbering. i
Whﬂtdntampmscntudmuwmponcspeclaliyinmhies,ﬂupqodinmahmm"'": _
umculimtadmdth:mum&sshuuldbemdinmi W7 A T )

d. While prepasing the EIA report, the instructions for the prupnnaﬂtlmd lﬂaﬂmﬁnﬂ
 ants issued by MoEF & CC vide OM, No. J-11013/41/2006-TA.I1 () dwed 4th
August, 2009, which are available on the website of this Ministry should also be followed.

e. The mnsultants mvolved in the prcparatmn nfEWEM.P report gﬂu‘ wmd!mﬂ m with

N 010, zsm Juneznm 31*'nmnbur
.ﬁwwwmmf v/ 1 f""

=i -
e '..‘. -

P

The final EIA report shall be
Environmental Clearance.

issue, for suhmisaidi:' éf‘i::i‘n'



CBD Curn-Office Complex, East Arjun Ngar, New Delhi ]

3. The Hember it AR - T Fuhuum\:q 1o ,: B
._.‘r.--g..aﬁ':" e '?& mm&my,w.smmz '_?.'- g

Paryavamn Bhavan, CGO Complex, New Delhi 110003
6. The District Collector, Namakkal District,
7. Stock File.
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The project proponent shall inform the Regional Office as well as the Ministry, the date of financia closure and
final approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.

The copies of the environmental clearance shall be submitted by the project proponents to the Heads of loca
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has to
display the same for 30 days from the date of receipt.

The project proponent shall monitor the criteria pollutants level namely; PM 10, S02, NOx (ambient levels as well
as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a convenient
location for disclosure to the public and put on the website of the company.

The project proponent shall make public the environmenta clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at least in two local
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in
addition this shall also be displayed in the project proponents website permanently.

3.14. Agenda Item No 14:

3.14.1. Details of the proposal

V.P.R. Sheckhar, Rough Stone Quarry over an Extent of 1.00.0 hain S.F. No. 176 (Bit - 4), Pottanam Village, Sen
thamangalam Taluk, Namakkal District by SHECKHAR VPR located at NAMAKKAL, TAMIL NADU

Proposal For Amendment in EC

. . Activity
Proposal No FileNo Submission Date (Schedule I tem)
SIA/TN/MIN/537744/2025 N/A 15/05/2025 Mining of minerals (1(a))

3.14.2. Deliberations by the committee in previous meetings

N/A

3.14.3. Déliberations by the SEIAA in current meetings

The Authority noted the following:
1. Earlier, ToR issued vide Lr.No.SEIAA-TN/F.N0.8224/SEAC/TOR/942/2021 dated 27.04.2021 subject to the
condition that the ultimate depth of mining is restricted to 60m (45m AGL +15m BGL) for the quantity of
2,19,790 m3 of rough stone for a period of five years as per the recommendation of SEAC and as accepted by

the project proponent.

2. However, the mining plan was approved for the quantity of 2,82,515 m? of rough stone up to a depth of 70m
(45m AGL + 25m BGL).

3. Subsequently, PP has applied for Environmental Clearance vide SIA/TN/MIN/59699/2021 dated 17.03.2022.

4. The proposal was placed in the 288t SEAC meeting held on 23.06.2022. The Committee recommended the
proposal for the depth of 60m (45m AGL + 15m BGL) asrestricted in ToR.

5. Further, the proposal was placed in the 5334 Authority meeting held on 20.07.2022. The Authority
recommended Environmental Clearance for a period of 5 years, again restricting the ultimate depth to 45m
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AGL only and the total production quantity should not exceed 2,09,890 m? of rough stone.

6. Subsequently, Environmental Clearance was granted vide EC Identification No. EC22B001TN191137 dated
30.07.2022 for the ultimate depth of 46m AGL.

7. Now, the PP has submitted an application seeking Amendment vide Form-4 to revise the depth from 45 m
AGL to 70 m (45 m AGL + 25 m BGL) in the EC dated 30.07.2022.

The Authority, after detailed discussions, decided that the existing EC dated 30.07.2022 is re-iterated and the
request for amendment isregjected. Hence, the Authority decided and close to record the file.

3.14.4. Recommendation of SEIAA

Reject

3.15. Agenda Item No 15:

3.15.1. Details of the proposal

M. Ramasamy, Black Granite (Dolerite) Quarry Extent of 1.79.0Ha S.F.Nos. 52/1 and 52/2A1 of Thondamanur V
illage, Thandarampattu Taluk, Tiruvannamalai District by MUTHU RAMASAMY located at TIRUVANNAMA
LAI, TAMIL NADU

Proposal For Application for Corrigendum

. | Activity
Proposal No FileNo Submission Date (Schedule Item)
SIA/TN/MIN/538263/2025 N/A 19/05/2025 Mining of minerals (1(a))

3.15.2. Deliberations by the committee in previous meetings

N/A

3.15.3. Deliberations by the SEIAA in current meetings

The Authority noted the following:

1. Earlier, the PP has applied for Environmental Clearance vide EC Online Proposa No.
SIA/TN/MIN/424596/2023, Dated 03.04.2023.

2. The PP has submitted the approved first scheme of mining dated 13.02.2023 for the period from 2020-21 to
2024-25 for the depth of 31 m BGL.

3. The proposal was placed in the 384t meeting of SEAC held on 16.06.2023. The SEAC has recommended the
proposal for the depth of mining for 31 m BGL.

4. Subsequently, the proposal was placed in the 634t meeting of SEIAA held on 28.06.2023. The Authority noted
the recommendation of SEAC. However, the Authority restricted the depth to 21 m BGL only for the valid
mining plan period of 2023-24 & 2024-25 (since three years of mining were lapsed).

5. Based on the above, EC issued vide EC ldentification No. EC23B001TN173585 dated 12.07.2023 for the
restricted depth of 21 m BGL.

6. Now, PP has obtained second scheme of mining plan for the period 2025-26 to 2029-30 for the depth of 31 m
BGL.
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